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Vehe No. 1206/90
(£.L. wo. 225/92)
Gede Joshi Aponlicant,
) Versus
Union of Ingia and otrers «€spondan-s,

Hon, :lr, Justice L.C. Sriveeteva, V.C.

on behalf of the apslicant, in his apnlic-ti.n
been
it has/stated that the salary has alreacy ben peid
o him and as such he Confines hig Ccleir orly o the

rayment Of interest and Costec. Jhe lecined counsecl

holding brief of Shri K.C.Sinha, cpunrselfor respondents,

Scates thet the salary has be=n paid to te aslicent,

hgo
and chug, the applic;:ion{becomes infructuous.

v
2. shie epolicirt prayed in this ezpolieetion
that che ordes 5f <egional Litector, National savines,
Ministry of finance,G vt Sf inuia, «~llahana. dated
31.12,86 bay ve set aside and the apolic:=nt's salary

allowanCes be paic with ef.cct fro- 1¢/83 to 2.93.84

with int.rest ana the costs of che netitim,

3. vhe applicent was emsloye@ in -he of ‘ice of
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Nstional S.vings Commissiorer, dijnore encé .
Lo Kkegional vffice Gonaa and he r:Juested for chenge
Oof place of posting.ne was fec:d with discivlinary

enculry ond a char e shest was issuec upon him for
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flouting ord rs anda n.t attending the duties. The
enquiry was held ancthe charges were proved and order
imposing penalty of stop-ace of gdhoc increm=nt was

passed on 18.11.86./hat order became ineffective.

<he period inwhich he did not join was treated as

di.s non. Salely has beenpaid to the applicant end

applicant's claim for interest is not juscified, as

he is also responsible and he cannot escepe his
responsibility and that theperiod was treatzd as dies-
non. Accordingly the applicant's claim for interest and
costs

{&oes not stand on good foosting. Application has partly

become infructuous and otherwise it is dismissed.

NO order at costse.

Lucknow:zted 9.11.92,



